- GENTRAL ADW INISTRATIVE TRIBUNAL
- BANGALORE BENCH

Second Floor,
Commercial Complex,

Indiranagar,
BANGALORE~ 560 033,
Dated: 2 9SEP 1994
APPLICATION NO: 1330 of 1994.
APPLICANTS:~ o 4 B.L.Siddaiah, )
V/s. _

S:~ The Divisional Personnel Officer,
RESPONDENTS Southern Railway,Bangalore zmd.

Te
1. Sri.M.Raghavendra Achar,Advocgtel L
No.1074 and 1075, Fourth Cross,
“Banashankari First Stage, Opp:
Raghavendra Nursing Home Main Cross,
Mysore Bank Colony,Bangalore-560050.
2. The Divisional'Personnei Offgcer,
: , Southern Railways,Bangalore ivision,
%V Q AD Bangalore City. He is requested to akknowledge
T the receipt of the copy of the application with

annexures which are sent herewith asdirected by
By the Iribunal.

Subject ;— Feiwarding nf -vepias of the Order~ passed by the
Central Administrative Tribunal,Bangalara,

Please find enclesed herewith a copy of tha ORDER/
STAY ORDER/INTERIM ORDER/ passed by thic Tribunal in th

mentioned application(s) on l6éth Sept, 1994,
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° © CENTRAL ADHINISTRATIVE TRIBUNAL: BANGALORE BENCH
'ORIGINAL APPLICATION NUMBER 1330 OF 1994

FRIDAY, THIS THE 16TH DAY OF SEPTEMBER,1994.

; _ Mr.Justice P.K.Shyamsundar, " .. Vice-Chairman.
Mr.T.V.Ramanan, - ' : | «.. Member(A)
B.L.Siddaiah,

S/o Kashi Lingappa,

Aged about 59 years,

No.47, Pampanagar, 2nd Cross,

Yeshwanthpur Block, , .
Bangalore-22. ' .. Applicant.

(By Advocate Shri M.Raghavendrachar)
'Vo

The Divisional Personnel Officer,
. Southern Railway, Bangalore
" ‘ Division, Bangalore. .. Respondent.

ORDER

Mr.Justice P.K.Shyamsundar, Vice-Chairman:-

We have heard Mr. M.Raghavendrachar, learned counsel for
the applicant. The complaint made on behalf of his client is
that although the applicant is senior to a number of others

he is however getting less pay than his juniors. We are told,

:whlch nave remalned in cold storage and contlnue to remaln

SHETT R et T e Y e .-?_r A wtey

_baSasuch eveato-day. It is dlfflcult to comprehend that represen-

tafions made to the . department should have remained without
paying any heed or attention. In the circumstances all -that
we need to do is to direct the respondent/Divisional Personnel
Officer, Southern Railway, Bangalore to diépose of the represen-
tation 'dated' 31-5-1993 (Annexure-A6) not to mention of other
pending‘representations. The Divisional Personnel Officer will

do well to dispose of all the pending  representations within

i - ~ -~ in that connection ‘he had made more thanx.One.,represensatienﬂff:~~
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3 months from the:?date of |receipt of a copy of this order.

| Let a copy of thiéiorder alpng with a copy of the épplication

and annexures there#o be sent Fo-the reSpondént for information

and needful action.: ' ' ’ , N
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